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In the High Court Of Kerala

Case No : Writ Appeal 656 Of 2023

Bhaskaran.K APPELLANT

Vs

Secretary Regional Transport Authority, Vadakara, Pin 673513 RESPONDENT

Date of Decision : 28-03-2023

Acts Referred:

Citation : (2023) 03 KL CK 0286

Hon'ble Judges : A.Muhamed Mustaque, J;Shoba Annamma Eapen, J

Bench : Division Bench

Advocate : G.Hariharan, B.Unnikrishna Kaimal

Final Decision : Disposed Of

Judgement

A.Muhamed Mustaque, J

1. The appellant is the writ petitioner. The writ petition has been disposed of by
the learned single Judge directing the 1st respondent to consider the applications
for temporary permit in its next RTA meeting scheduled to be held on 11.4.2023.
According to the appellant, his permit is valid upto 24.3.2023 and he has now
curtailed his operation of service between Nadapuram – Kozhikode. The appellant
has produced Annexure-I, copy of temporary permit issued by the 1st
respondent.

2. The learned Government Pleader submits that if Annexure-II application is
received, the same shall be taken up for issuance of temporary permit by
curtailing route length less than 140 kms.

In view of the above circumstances, the writ petition is disposed of directing that
if Annexure-II application has been received by the 1st respondent, the same
shall be taken up and disposed of within two days from the date of receipt of a
copy of this judgment, after notice to the KSRTC.
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